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SHRI G.M. BANATWALLA (PONNANI): | beg to move for leave to introduce a Bill to provide for removal of undue
restrictions on freedom of religion.

MR. CHAIRMAN : Motion moved:

"That leave be granted to introduce a Bill to provide for removal of undue restrictions on freedom of
religion ".
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MR. CHAIRMAN (SHRI P.H. PANDIYAN): I have to inform the House that the Chair does not decide whether a Bill



is constitutionally within the legislative competence of the House or not. The House also does not take a decision
on specific question of vires of a Bill. The Chair also does not decide whether a Bill is ultra vires of the Constitution

or not.
In the circumstances, | put the question before the House.

The question is:

"That leave be granted to introduce a Bill to provide for removal of undue restrictions on freedom of
religion."

The motion was adopted.

SHRI G.M. BANATWALLA : lintroduce the BIll.



